IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

CRIGINAL APPLICATION NO.1188/97

DATE OF ORDER : 14-10-1997.

Between -
K.Guruvaiah

.l. Applicant
_And ¢ : '
1. Unien of India rep. by -

The Chief Postmaster General,

:AP Circle, Hyderabad=1,

2. The Festmaster General, :
Vijayawada Region, Vijayawada-szo 002,

3. The Superintendent of Postoffices,
Narasaracpeta Divisien,
Narasaraepeta=522 601,

4. Palam Poliah

«+« Respondents

Counsel for the Applicant ¢ Shri Y.Appiala Raju

Counsel for the Respondents 3 Shri N.R.Devaraj, CGSC

CCRAM:
THE HON'BLE SHRI R.RANGARAJAN .t MEMBER (&)

THE HON'ELE SHRI B.S.JAI PAR MESHWAR : MEMBER (J)
- / N -

(Order per Hen'ble Shri R.Rangarajan, Member (a) ).
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~ issued and served cn Respondent No,4 and he remain absent,

Property Certificate issued by Mandal Revenue “ffiéef supperted by

(Order per Hoen'ble Shri R.Rangarajan, Membe r (a) ).

]

Heard Sri Y.Appala Raju, counsel for the applicant and Sri

N.R.Deévaraj, standing counsel for the respendents. Notice has been

2, The applicant applied for the post of.EDBPM, Kanamalacheruvu
& in N
Village, Bellspalli Mandal, Guntur District/response to the notifi-
cation 4t.25-4-97 (Annexure -I to OA). It is stated that six.candi-
fal

datengrplied for that post including the applicant and Respendent
Nc.4. Respondent No,4 was selected.”'rhis 9&;13 filed chalienging
the selecticn of Respondent No.4 for that post and cénseqqently to
set aside the crder of recruitment of Respondent Nc.4 and to appeint

_ .
the a}plic-ant ‘in place of Respondent Ne.4. //AIn thenotification 1t is
- . h :

stated that the income certificate iésued by Mandalfkévenue Cfficer,

Registered decuments has to be enclosed to the applicatien so as to
reach the appeinfing authcrity on or before thé last ééte éf the -
clesure of the ndtification. The applicant submitéﬁfhét_he has
submitted the MRO Certificate but he has nct”enclééeikhe registered
docqmenp of the property. VHiSECase was rejécted thbugh he got higher
marks thanReﬂponéent Ne.,4 as he ha%ﬂfot preduced an} registered
document or pattadar pass book in suppert of the property ce:tificate
submitted by him, When the notification clearly sélhuléted.that

e

registered property document should be enclesed aleng with the appli-




o
“cation form, the arplicant fai%ﬁ to enclese it as stipulated in

the noetificatien. Hence the applicant cannot’claim consideration

of his calim in preference te Bespondent No.4., Though the learned

ccuncsel for the applicant submits that MRO certificate was enclesed |

in our opinion that is not sufficient in view of the conditiens

stipulated in the notification,

3. In view of the above, the.CA is liable to be dismissed and

o

accordingly it is dismissed at the admissien stage itself, Ne

costs.,
nm (R. RANGARAJAN)
Member (J) : ' Member (A)
\u‘\o,ﬁ)
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Dateds_14th_ctover, 1997, :
Dictated in Cpen Ceurt, thFYYT-"”’/

avl/ 'T)-GQ(?§>
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IN THE CEWTRAL ADMINISTRATIVE TRIBUNAL *°

X |
THE MO OLE SHRT RLRSNGARAIAN ¢ M(A)
s |
THE WON'BLE SHRI B.ﬂ.aﬂi DA RAMESHYAR
M (3)

ORDER/IUDGME NT J

MA/RA/CLA NG, "

in, 4

0.A . NO, \\881Cﬁ}“ F

Admitted and Interim
Issuled,

Directions
:

flidued

Displosed. of with DireLtiDns

Dismissed ]

I
Digdmissed as ultndraun

Uismysszd for DeFault
Orderkd/Rejected P
'No order as to costs.|
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